~In The Central Administrative Tribunal (2//’
ALLAHABAD BENCH

:: ORDER - SHEET :i

: 1%6/95 ... of 199

Application NOwue wee seee soee e

Applicant (s) Respondent (s)
Advocate for Applicant (s) Advocate for Respondent (s) ‘
!
Notes of the Registry Orders of the Tribunal ;
28/ 7/ 2000 |

Hontple Mr, S,K.I, Nagvi, J.M,

Heard sri Rakesh Verma for l
applicant, and sri Prashant Mathur,for respongdent, '
In this cas¢ the O,A, was dismissed in default of
the appeararjce of the applicant o 07,05.1999 and |
the M,A, hag been filed o )Q,8, 1999, There is also l
a prayer to|lcmndone the delay and it has been [
menticned that it was only on 10.8, 1999, when he
came to knoj the fate of the case and he immediately
m Oved the rEstDI‘atim applica'ti an, The perusal an |
record does jnot suypgport this condamati on of the
applicant bqcause the date when the U, A, was dismissed

that is 07.05. 1999 was adjourned from preceeding date
A Fpiy wheand (5 gL L |

AN 31.3,1999. When @ the |

ground of illlness that counsel for applicant and it ]
ey - , .

was 3068 upon the learned counsel to

ascertain the adjourned date, Moreover, at that
stdgekj;f wagl for final hearing, It also doesho%
nequlto L€ mentkon that knowledge to the counsel ks
deemed knowledge to the applicant and moreoyer not
t0 gather inffarmation,only to plead ignorance)can

A~
alsO not peer-wRacceptable defence,

For [l choamn
~Eurther 3a

I find the restoragtim
applicati m Eas been filed much bey ond the time

alloyved for the purpose and therefore dismissed
accordingly,

No order as to cost, f
-
eVl
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